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·IN TI/IE CENTRAL ADMINISTRATIVE TR~BUNAL, JAIPUR BENC:tf, JAIPUR. -, 

DATE OF ORDER 18.4.2002 

OA ~0,· 61/2000 
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Mahesh' Ch~ndra Vyas son of Late Shri H.R. Vyas aged 

about. 38 years,.-. resident of . 111/17 7, Agrawal Fa.rm, 

·Mansarovar, .Jaipur. Presemtly posted. as Statisticai 

_Assistan, .Regional Office for Health & .: Family 

Welfare, Government 

Jaipur. 

of Indi?-, Regional Office, 

2. Sua Lal son of shri Gyarshi L~l, aged about 35 years, 

resident of· Plot No. 13, Satya Va.tika, ~artarpura,· 

. ) jaipur Presently posted 'as Statistical . Assistant, 
•. I 

; Region Office for Health . and · Family tvelfare, 
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Government of Indi·a, Regional Office,_ Jaipur: • 

••• Applicant. 

VERSUS 

' .. 

Union of India through Secretary, Ministry of Health 

and . .Family Welfare Government ·or: India, Nirmari 

Bhawan, new Delhi. 

·2 ~ The Director Gene·ral of Health Services, l'1inistry of. 

Health & Family Welfa.re, Ni.rman Bhawan, New Delhi. 

3/. The Director, C~ntral Bl}reau of Health Intelligence, 

Rdiom No.· 320~; Pushpa Bhawan, ~1ad~ngir road, New Delhi 
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The Sr. Regional Director Health & f'am;ily Welfare, 

Regiona;t .Office for Health &. Family Welfare i D-49, 

Subhash Marg, C Scheme, Jaipur~ 

) 

•••• Respondents. - . ' 

Mr. P.P. Mathur, Counsel for the applicant. 

Mr.R~L. Agarwal, Proxy counsel_for 

!>-tr. Bhanwar Bagri ,· counsel for the respondents~ 
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CORA.r1 

Hon 1 lple 1'1r. Justice 0. P. Garg, Vice Chairman 
I 

Hon 1 ble l'tr. A.P. Nagrath, l'>'lember (Aihninistrative) 

ORDF:R 

PFR RON 1 BL '8 ~ffi • 0 • P. GAAG , VI CP. . CH7\IRj\~AN 

The applicants were working on the post of Statistical 

Ass-rlstantt in t:he Regional Office for Bealth & . Fa.mily Nelfare.­

They .are seeking implementation of A.ssureo Carrier 

Progression Scheme. Reply hao been filed on behalf of the 

respondents. 

2. Beare'! Hr. P. P. Hatpur, learnec'! counsel for the 

applicants, as '"'ell as !l~r. R.L. 7\garwal holoing brief for 11~r. 

Bhamvar Bagri, learnec3 counsel_ for the responc'1.ents. 

3 ~ ~1r. P. P. ~1athur fran"<ly stated· that in viev-1 of the 

a-yerments mac'le in ·the reply fileo by · the responc'lents, the 

c;Laim of th~ applicants unoer the ACP -~cheme has been par:J_y 
I 

siatisfied. He states -that for the remaining grievance he 

shall be 1 • ma.<.1ng. a representation before_ the competent 

authority for the benefit 'vhich has been left out from being 

exteno.ed to the applicants and has been given l::ly the 

respondent department in other regions. 

4. This OA is. finally disposed of "lith the directions 

that the applicants shall be entitled :=-o make representation 

claiming benefit of ACP in the scale of ~~s. nsnn-lnsnn \vithin 

- two weeks ·from the date of 

decide 

-same is 

passing of this order. The 

the representation of the 

recei veo , \vi thin two months 

_responoents shall 

·applicants, if the 

. I thereafter by a reasoned and speaking orner taking intc 

I account the decision :taken in respect of other regions. Nc 
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(A.P. NAGRATH). 
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